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[ —

OBITUARY REFERENCE

MR. CHAIRMAN: I have to refer
with profound sorrow to the passing
away of Shr1 Bal Krishna kaul, an
ex-Member of this House.

Shri Bal Krishna Kau] was born in
1903 at Moradabad in Uttar Pradesh,
Starting his social and political life
at a comparatively young age, he took
active part in the freedom struggle
and was imprisoned several times,.
Shr1 Kaul was a Member of the Ajmer
Legislative Assembly from 1952 to
1957 and of the Rajasthan Vidhan
Sabna from 1962 to 1967. He served
as Minister of Home and Finance in
the emtwhile Ajmer State from 1952
to 1956 and as Minister of Finance,
Excise and Taxation in the Rajasthan
State from 1962 to 1967. Shri Kaul
was a Member of this House from
1968 to 1974. An active and agile
person, he took keen interest in the
day-to-day proceedingg of the House.

We deeply mourn the passing away
of Shri Bal Krishna Kaul.

I would request Members to rise in
their places and observe a minute’s

silence as a mark of resepct to the
memory of the deceased.

(Hon. Members then stood in silence
for one minute)

MR. CHAIRMAN: Secretary-Gene-
ral will convey to tne members of the
bereaved family our sense of profound
sorrow and deep sympathy.

-—

ORAL ANSWERS TO QUESTIONS

On-claimed articles in the jlifated 1A
Boeing flight

*1. SHRI LAKSHMANA MAHA-
\ PATRO: ¥
SHRI YOGENDRA SHARMA;
SHRI BHOLA PRASAD:

Will the Minister of TOURISM AND
CIVIL AVIATION e pleaed to state:

(a) whether it is a
articles, including currency notes.
which were found in the IA Boeing
aircraft that met with an accident in
Hyderabad in mid-IXecember 1978, have
remained uanclaimed;

fact that some

(b) if so, what
of such articles;

are the particulars

(e) whether any investigation has
been carried out to identify their
owners or the possible source from
which these articles came {o the illfat-
ed plane; and

tThe question was actually asked on
the flcor of the House by Shri Laksh-
mana Mahapatro
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(d) if so, what is the result of the
investigation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (d).
I lay a statement on the Table of the
Sabha giving the requisite informa-
tion.

Statement

(a) Yes, Sir.

(b) TUnclaimed articles salvaged
from the Boeing 737 aircraft VT-EAL,
is as follows:—

1. Currency Items

(1) Loose burnt currency hotes
in bundles of 100 Rupees Noles,
amounting to Rs. 44,000.00 approxi-
mately (Declaration filed by Indian
Airlines with the Reserve Bank of
India).

(2) One small red purse contein-
ing Rs. 163.00.

11. Jewellery Items

(1) One broken golden colour

¢nain (3 pieces).
(2) Two silver key chains.

(3) One HMT automatic
watch.

wrist

(4) Four ear rings of white metal
and one chain of white metal.

(5) Two golden bangles,

(6) One white metal chain with
ten stones.

(7Y One wrist chain with stones.
(8) One white metal bracelet.
(9) One white metal ring.

(10) One pair of ear rings.

(11) One stoning artificial pearls.
III. Miscellaneous Items

(1) Three brass bangles, one pair
cuff-links and tie pin.

(2) One burnt leather bag con-
taining documents.

!
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to Questions 4

(3) One table waich, one Wilson
and one Sheaffer pens.

(4) Camera stand, three burnt
cameras, and one camera lens.

(5) Loose medals,
(6) Burnt clotning.

(7y Two suitcaseg belonging' to
M/s. McPhail & Weir.

(8) Other miscellaneous articles
like burni shaver, stationary items,
calculator, etc.

(¢) Yes, Sir. Wherever identifi-
cation marks, names, etc. were gvail-
able on the items, Indian Airlines
have informed the owners of the same
and taken steps to restore the articles.

Where such identification  marks,
names and addresses were not avail-
able, efforts have been made by Indian
Airlinds to trace the owners of such
articles from the details of items
claimed by the passengers.

(d) Indian Airlines have been able
1o return some articleg of jowellery,
one diary and casta worth Rs. 1,100.00

and Rs 1,050.00 in respect of seven
passengers.

SHRI LAKSHMANA MAHA-
PATRO: Sir...

SHRI BHUPESH GUPTA: Sir, he
has made g statement in the other
Hcuse, 1 find that the hon Minister
laid a statement there; he gave a 1ull
statement of what was found, in which
circumstances they were found, on the
30th March,, Why %has no statement
been given here?

SHRI PURUSHOTTAM KAUSHIK:
No statement ig given. On my be-
half, in reply to a question the state-
ment was lail on the Table of the

Sabha. ®And here, this information,
complete detaiis of the.... (Inter-
ruptions)

SHRI LAKSHMANA MAHAPAT-
RO: Sir, for the benefit of all, ji is
better that he reads it ocut because
it is a small statement.
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SHRI PURUSHOTTAM KAUSHIK:
I can read it out. With your permis-

sion, Sir,....

MR. CHAIRMAN: You can read out

if the House wants it.
. XN

SHRI PURUSHOTTAM KAUSHIK:
(a) Yes, Sir.

(b) Unclaimed article salvaged
from tne Boeing 737 aircraft VT-
EAL, are as follows:

I. Currency Items

(1) Loose burnt currency notes..
SHRI RAMANAND YADAV:
7g @ FW|@¥ 9T I Al

What js the necessity of reading this
when we have already read it in the
newspapers.

MR. CHAIRMAN: But if the House
wants, what is to be done?

SHRI RAMANAND YADAV: Then
he hag not done his home work.
(Interruptions)

SHRI PURUSHOTTAM KAUSHIK:
What ig the order ‘or me, Sir?

MR. CHAIRMAN: Now, it i5 better
not to read. Mr. Mahapatro, you
can put your supplementary.

SHRI JAGJIT SINGH ANAND: The
Chief Minister of Andhra Pradesh is
involved... (Interruptions)

MR. CHAIRMAN: Mr. Mahapatro,
you put your supplementary now.

SHRI LAKSHMANA MAHAPAT-
RO: Sir, this is g matter...

SHRI BHUPESH GUPTA: Is he not

»reading out?

MR. CHAIRMAN: Members do not
want it.

SHRI BHUPESH GUPTA: I do not
know why they object.

[24 APR. 1979]

to Questions s

SHRI JAGJIT SINGH ANAND:
Because their Chief Minister is being.
exposed. That is all. (Interruptions)

SHRI BHUPESH GU‘%TA; We want
to know it. )

SHRI RAMANAND YADAV: You
have laid it on the Table of the House.
We have read it. Uselessly why
should the time of the House be taken
up? (Interruptions).

SHRI BHUPESH GUPTA. Here,
Sir, in Question No. 1 kindly see
part (b). It says: “if so, what are
the particulars of such articles’. "What
are the particulars of such articles?
You reply to (b). Give us the parti-
culars.

MR. CHAIRMAN: It will come out
when he will put his supplementary.
That supplementary can be put.

SHRI LAKSHMANA MAHAPAT-
RO: Thig is a very important matter
in the sense that the aircraft met with
an accident but it did not involve
any loss of life, which iz a good
thing. The second redeeinmg feature
in relation to this particular accident
is that il hag thrown overboard much
of jewellery, currency notes and
many other items of electronic goods,
which would go to show that some
passenger had been carrying them. In
thig particular case, you know very
wel] that among the passengers was -
Dr. Channa Reddy, Chief Minister of
Andhra Pradesh. And there were
other persons also. And it is said that
these things were found in that parti-
cular aircraft immediately after the
accident, and photos were taken
thereafter. Now, if the accident had
not occurred, possibly these things.
would have found their way to their
destination. Now, they did not reach
their destination. They were located
there and they remained unclaimed
for a long time. Sir, as far as the
investigation part of it ig concerned,
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Mr. Bhupesh Gupta had raised it in
the House on the 23rq March, when
the House was in session .

SHRI BHUPESH GUFTA: February.

SHRI LAKSHMANA MAIA-
PATRO: 23rd of February. I am
sorry, 1 stand corrected. He had also
pointed out that these thingg needed
to be enquired into, and the related
departments, the customs department,
the tax department and every oiher
department which was concerned
with this affair and which could
definitely take up an investigation in
relation to the finds would have to he
geared up. But nothing hag been
done. Therefore, this was again

\

raised in the Lok Sabha. |

MR. CHAIRMAN: What is the
question? }

SHRI LAKSHMANA MAHAPAT-
RO: I gm just coming to it. In the
Lok Sabha, he gave a long list. And
here also he hag given a long list.
From the list, which was not
allowed to be read out because of the
objection of my friend, you will find
that there  were hundred-rupee
bundles amounting to Rs. 44,000 and
so many items of jewellerv, and
today is the 24th of April. Unfortu-
nately .

MR. CHAIRMAN: What do
want?

you

SHRI LAKSHMANA MAHAPAT-
RO: We have questioned about the
investigation part of it. You will
find it in the question itself. Wag there
any investigation done? Were these
things claimed? Were these returned?
In relation to these questionsg the
reply that is given is very, very un-
satisfactory. Even till today all these
items of jewellery which we find
dsted, are shown as white metal, sand
stones, ete. Could you not tell us
what actually they are? It was very
plainly said not only by Comrade
Bhupesh Gupta in this House but in
the other House also, that these

e
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to Questions 8

things were to go to 60, Golf Links.
New Delhi, where there is one friend
along with hig wife. His name is
Narendra Laj and his wife is Mrs.
Kamla Lal. They are staying at 60,
Golf Links New Delhi. As it was
reported, these itemg of jewellery
were to find their way to this house.
But unfortunately the accident took
place. Is it true that after this write-
up came up in the newspapers and
after it was voiced in thig House,
they have not contacted these per-
sons at Golf Links? Have trey con-
tacted Dr. Chenna Reddy as to what
happened and how these things came
to be found under hig seat? Is it frue
that the whole collection was made
somewhere in Andhrg and was being
brought to Delhi to be made over to
these people at Golf Links? These are
the questions which should have keen
investigated. My question is: What
are the details of the investigation?
Have these people, any of them, been

contacted during investigation? Are
the Income-Tax Department and the
Customs Department and the other

concerned Departments on the job?
These are the questions,

SHRI PURUSHOTTAM KAUSHIK:
What can we do if the person who
hag lost the articleg does not come
forward to claim back those articles
or money? So far as Dr. Chenna
Reddy is concerned, he put forward a
claim ang he has been returned
Rs. 3000/- for the losg of his regis-
tered baggage .

SHRI PILOO MODY: Was he
carrying a baggage worth Rs.. 33,0007

SHRI PURUSHOTTAM KAUSHIK:
No, it is Rs. 3,000/-. And Rs. 5,000/-
for hig brief case

SHRI PILOO MODY: I can under-
stand if my bag is worth Rs. 33,000/-.

SHRI PURUSHOTTAM KAUSHIK:
We are trying our best to see that the
articles are identified angd the owners
are located, to contact, the concerned
persons. But among the articles there
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are currency notes also which it is
very difficult to trace them to
anybody.

MR. CHAIRMAN: Is there any in-
vestigation into the matter further to
what you have said? Is there any
further investigation?

SHRI PURUSHOTTAM KAUSHIK:
So far as Indian Airlines is concerned,
it is not an investigating authority.
"The articles are there and if any
person puts forth hig claim, the
things will be. returned to him after
making a proper inquiry to establish
that he ig the real owner.

SHRI LAKSHMANA MAHAPAT-
RO: Sir, it is not so simple as that.
As I said earlier, there was a demand
earlier that the concerned Depart-
ments should investigate to find out
how such a heavy currency could
have been found there. Theni there
were some half-burnt notes also. That
was the reply in the other House.
The burnt notes and unburnt notes
put together makes a very big amount.
And this money was in possession of
somebody there. And the money was
in bundles of hundred-rupee notes.
Some big dignitary must have Seen
carrying them. Therefore, the inves-
tigation part of it cannot be only limi-
ted to the people coming forward and
claiming these articles. On its own
the investigation must concern jtself
with finding out what the sources of
this jewellery and money are. That is
what ought to be done. That is my
first question. My second ques-
tion iss+ Is it that only Dr.
Chenna Reddy, only one per-
son, hag oput forth bhis claim?
Vou said that he has been returned
gome money. Is there no one else?
And then, what are the different
items that Dr. Chenna Reddy claimed
and what are the items returned to
him? You said some money was re-
turned to him for his brief.case. Then,
i it true that some persons put forth
their claim for the jewellery but
when they were asked to put their
claim in writing, they did not do so
and went away? If it 1s true, who
are those persons?

186 RS—2
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SHRI PURUSHOTTAM KAUSHIK:
So far as the identity part is concern-
ed, so far as investigating the sources
part is concerned, it is not the func-
tion of the Indian Airlines to know
the sources of those articles, how the
passengers acquired those articles,
what their sources of acquiring those
articles are. So far as Dr. Chenna
Reddy is concerned, he claimed re-
fund for the registered baggage of 20
kgs. and according to the scheduled
rate, he has been paid Rs, 3,000 . . .

(Interruptions)
MR. CHAIRMAN: Mr, Bhupesh
Gupta
SHRI BHUPESH GUPTA: I wish

the Minister firsy of gll had been a
little more frank. The items recove-
red are all shown in this list. There
were loose burnt currency notes in
bundles of hundred rupee notes amo-
unting to Rs. 44,000/- approximately.
Among the jewellery items found
one is a white metal chain with ten
stones, and then there are other
things. All these are given here and
Members can see this. I Taised this
on the 23rd February and no answer
wag given. Then in reply to
an unstarred question on the
30th March, some facts were
given in the other House. Some
of the things were claimed. There
were a necklace and certain other
things. In this House he says there
were bundles of burnt notes. The
necklace was alsg there. But they
call it “white metal chain with ten
stones”. We common people call it
‘necklace’. I do not know why the
word ‘necklace’ has been avoided. Is
it because Bhupesh Gupta used it?
You ask your wife, she will tell you
what necklace means. Now, I would
like to know where exactly they were
located in the plane. My suggestion
was that they were found underneath
the seat of the Chief Minister of
Andhra Pradesh, Dr. Chenna Reddy or
zround his seat. 1Ig it correct? You
must tell us where exacily it was
found. Dr. Chenna Reddy's seat was
marked. You must, have the record



11 Oral Amnswers

of it—record of where the materials
were found and in what condition,
You should tell us about ;hese things.

Then, Sir.. .

SHRI SHYAM LAL YADAV: Was
Dr. Chenna Reddy the only passenger
in the plane? Was there nobody
else? Why i5 he referred to  again
and again?

SHRI BHUPESH GUPTA: How
does Dr. Chenna Reddy come in? I
think I have stirred up a hornets’ nest.
1 will not name that person. I will
say a Chief Minister of a Southern
State. Will it satisfy them?

SHRI PILOO MODY: Or, a House
Surgeon.

SHRI BHUPESH GUPTA: Then,
Sir, we would like, to know
whether it is not a fact that
the Personal Assistant of Dr.
Chenna Reddy or some other
person, according to my informa-
tion, appreached the Irdian Airlin~
es authorities to claim the necklace
and certain other things. When they
asked him to claim them in writing,
he refused to do it and he was not
obliged. Can you kindly tell us
about all these things?

MR. CHAIRMAN: He wil] tell
you if you resume your seat.
SHRI BHUPESH GUPTA: Then,

the destination of these things
wag a Golf Link house where
the ‘owner of M/s. Omar Kha-

yyam Breweries live. The couple liv-
ing there happened to be the friends
of Dr. Chenna REReddy. I am
deliberately using the word ‘couple’.
I want to know whether any
enquiries have been made from
Mrs, Kamal Lal and Mr. Narendra Lal
as to whether any of them was ex-
pecting some present of a necklace or
otherwise. I would like to know
whether any inquiry has been made.
It is surprising that the Government
of India does not hold any inquiry.
Black money and necklace remain
unclaimed. Since when has it hap-
pened? 'The passengers have leff the

[ RAJYA SABHA]
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things in the accident and they go
and when they are not claiming them
why does not the Indian Airlines make
an jinquiry? Has the matter been
referred to the CBI for investigation
in order to find out the whereabouts
of those people whoa had lef{ them
there and who do not claim them?

(Interruptions)

MR. CHAIRMAN: Please resume

your seat,
SHRI KAMLAPATI TRIPATHI:
Sir, it is not a question. I{ ig a

statement made by him, So, will it
go on record?

SHRI
Why not?

VISWANATHA  MENON:

PROF. N. G. RANGA: Ttis not
a question Sir.

SHRI PURUSHOTTAM KAUSHIK:
It is not possible {o locate them. At
least I have no information ag to from
where actually these (Inter-
ruption).

SHRI BHUPESH GUPTA: You
should get the information.

SHRI PURUSHOTTAM KAUSHIK:

. currency notes were found. But,
as the aijrcraft caught fire, the passen-
gers and all those officers were pbusy
and were concerned ahout getling out
and they were concerned about taking
the passengers out of the aircraft and
these articles were half-burnt and des.
troyed and some were thrown out. So,

it is not . (Interruptions)

SHRI GHOUSE MOHIUDDIN
SHEIKH: How can you say that it
wag under the seat of Dr. Chenna
Reddy? (Interruptinsons)

MR. CHAIRMAN: He will reply.
You pleage wait. ¥Ygu are not prepar.
ed to hear what he is saying.

SHEI PURUSHOTTAM KAUSHIK:
So far ag the question of the Personal
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Assistant or the Special Assistant of
Dr, Chenna Reddy claiming is con-
cerned. I have no information. About
two persons I can say. One is Mr.
K. D. Kohli, Mr. J. M. Kohlj and
Mrs. Veena Kohli
penknife and a green purse contain-
ing some. . .

SHRI SITARAM KESRI. What is
the use of all this? (Interruptions)

SHRI PURUSHOTTAM KAUSHIK:
Taen, one Mrs. Ponnammal claimed
some cash, Rs. 1,030, . .

SHRI SITARAM KESRI:
not cdoncerned with
\ terruption).

We are
(In-

‘ SHRI PURUSHOTTAM KAUSHIK:

She also claimed some amount and
that has been_returned.
SHRI SITARAM KESRI: We are

not concerned with that.

SHRI JAGJIT SINGH ANAND:
Let him reply first.

SHRI PURUSHOTTAM KAUSHIK:
These are the persons who  claimed
and they have been given those things.

MR. CHAIRMAN: Yes, Mr. Kesri.

>:_ SHRI BHUPESH GUPTA: Sir, my
simple question has not been answer-
ed. (Interruptions). My  simple
guestion was that since it has been
published. . (Interruptions).

SHR] GHOUSE MOHIUDDIN
SHEIKH. Sir, how can you allow him
* like this? (Interruptions).

SHRI CHADALAVADA VENKA-
TRAO: How can you allow him,
Sir?  (Interruptions).

SHRI T. ANJIAH: How can you
_. gllow him, Sir? Interruptions).

SHRI BHUPESH GUPTA: He has

not answered my guestion.

PROF. N. G. RANGA: Sir, he has
not asked any relevant question.

They claimed one

[24 APR. 1978}
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to Questions 14

SHRI BHUPESH GUPTA: Sir, he
has not answered my question.

AN HON. MEMBER: He should
not be allowed.
MR. CHAIRMAN: Please hear

me. Mr. Bhupesh Gupta, what was
the question to which he did not
reply?

SHRI BHUPESH GUPTA: 3Sir, let
him deny if he can. Sir, let him
deny if he can.. .

MR. CHAIRMAN: He has said that
he has no information regarding that.
Definitely he has said that.

SHRI BHUPESH GUPTA;
What information he has got I have
got. But I am putting it into a
guestion whether anyone asked or
claimed, but did not do so in writing.

No.

SHRI PILOO MODY: He has said
INOJ'

SHRI SITARAM KESRI: Sir, why
do you allow such questions? (Inter-
ruptions) .

MR. CHAIRMAN: I am not allow-
ing.

SHRI SITARAM KESRI: Sir, 1}
seek your protection. Why do you al-
low him? Why do you allow Mr.
Bhupesh Gupta to put such guestions?
I protest, Sir, (Interruptions) . I
seek your protection. I have, to put
a question.

MR. CHAIRMAN: But I asked you
to put your supplementary. Please
sit down, Mr. Bhupesh Gupta.

SHRI SITARAM KESRI:
have to put a question. You
called my name.

MR. CHAIRMAN: Bug you did not
get up. What can I do? You put
your supplementary now.

SHRI SITARAM KESRI: But I
was standing Sir, (Interruptions)

Sir, I
nave
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MR. CHAIRMAN: You put your
supplementary. I have said that the
Minister has replied to the question
raised by the honourable Mr. Bhupesh
Gupta. (Interruptions). Please hear
me; please hear me first. T have said
that he has no information. But he
wants that it should be found out.
That is a different matter. He will
find it out later on. You put the
question,

SHRI BHUPESH GUPTA: Let him
find out and make a statement,

SHRI MANUBHAI PATEL: Sir,
why do they link themselves  with
this?  (Interruptions).

SHRI SITARAM KESRI: I know
what to say. (Interruptions). You
need not tell me anything.

MR. CHAIRMAN: Mr.
Kesri.

Sitaram

SHRI SITARAM KESRI: Yes, Sir
. (Interruptions)

MR. CHAIRMAN: 1 am capable
enough to control the House. Do not
bother about it. I have told that ai-
ready. You put your supplementary.

=t waTaR A CRIRICE
wgreg, & faur fawm & €A wEET
ag S w6 T ag @ g =
ot wY S arar fRr 9 AT wA
% fe ST & @1 S g ST A
ST & W AT IF G F I & W
EATE ST ¥ O & | 76 a<E ¥ H ug
SITAT =TeaT g T 4g "9 IO IF QN
& are sy g frer 7 g Ag fF
ot I Frr e S AT W@
, @7 aifadt &7 g § SAwT o ATy
g?

st gedtem wifers . Fwafa ST
W&t @ gear #1 qare § foraa v S

¥ g #7 i gy g | ag i gafa,

YA & for &l garg 9GS AT I
7 2 g a7 Rt & T FE AT AT

g1 forad agt F & #1 @a &) )
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WG IF AT A A AT AW W
faw e Wi 7 1 A o g W
&t arg R A 2 AT A o §

TRETAT gl § Al AR few aw@ &
5T ?

SHRI YOGENDRA MAKWANA: He
has not replied to a part of the ques-
tion . . . (Interruptions), Mr. Ra-
jeshwar Rao was travelling by the
same plane (Interruptions).

MR. CHAIRMAN: Please resume
your seats. Why do you create con-
fusion. He iy prepared to reply.. .
(Interruptions): Ask your friends
not to create trouble.

(Interruptions)

—
AT 98Y T F10F - 9T oy Tfad ¥
A g A AgE gAtAT A AQCAC
@9 TG E o vqi RO arar
FTLE T A TG \

SHRI DINESH GOSWAMI: I
would like to know from the hon.
Minister whether he is in a position
to state that this amount of Rs. 44,000
was recovered from booked packa-~
ges or from hand-bags carried by
passengers. Has it been ascertained
from the security staff whether it
came to their rotice that such huge
amounts are carried by any passen-
ger? I would also like to know whe-
tner there were passengers who were ™
exempted from wsecurity checks.
Secondly, in view of the fact that
Rs. 44,000 have not been claimed and
that this is an undisclosed money, Is_
would like to know whether his Minis-
try has written to the Finance Minis-
try to make an inquiry in this connec-
tion?

SHRI PURUSHOTTAM KAUSHIK:
Looking to the fact that such a huge
amount was recovered and nobody
claimed it, this definitely raises a
suspicion.  But it is very difficult to
find out who actually was the owner
of that amount Secondly, these
notes which were half burni, were
not found in hand bags, but they were
all scattered. It is not possible to say
whether they were in the registered
packages or...

*

*
%
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3HRI BHUPESH GUPTA: All the
world is talking about it, but {hey
did not hold any inquiry.

SHRI DINESH GOSWAMI: The
Minister admits that it raises a sus-
picion. My question was whether
they wrote to the Finance Ministry to
make an inquiry.

SHRI PURUSHOTTAM KAUSHIK:
We have already reported this to the
Reserve Bank. We have brought
this to the knowledge of the Reserve
Bank, and we are waiting. After all
two years’ time is there for anybody
to claim such articles. So we are
waiting for that.

MR. CHAIRMAN: Next question.
We will take up Question Nos, 2 and
13 together.

Increase in the price of Vanaspati

*2, SHRI SYED AHMAD HASHMI: 1
SHRI SITARAM KESRI:
SHRI PRAKASH MEHROTRA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the

prices of Vanaspati in the Union Ter-

- ritory of Delhi and other places in the
country have increased abnormally in
the recent past;

(by if so, what are the prevailing
prices of various brands of Vanaspati
in different packings in the Union Ter-
ritory of Delhi and other centres and
what is the extent of incxease In its
prices as compared to the prices pre-
vailing as on 31st January, 1979; and
what are the reasons therefor; and

(¢) what steps Government propose
to take to bring down the prices to
a Teasonable level?

L2

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,

{The ques'éion was actually asked
the floor of the House by Shri
1 Ahmad Hashmi, C

[24 APR. 1879]

to Questions 18

CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR

GOYAL): (a) to (c). A statement is
laid on the Table of the Sabha,

Statement

The international prices of oils
having gone yp steeply and also be-
vause of the import duty levied onm
edible oils, the STC increased the
issue price of imported oils, to vanas-
pati manufacturers. The ex-factory
vanaspati priceg as reported in Delhl
and other centres in different packs
are as under: —

As on 318t January’ 1979

(Rs.)
165 Kg. 138140
4Kg. . . 37'96—40° 0O
2 Kg. 19-B2—21° 30
1Kg. 10°34—10°90
As on 16th Apnl; 1979
16-5 Kg. 155—161
4Kg. . . 44°52—45" 40
2 Kg. . . 23'25—-23.76
1 Ke. 12°15—12" 50

Suggestions have already been re-
ceived from the Associations of the
Vanaspati industry regarding upward
revision of ex-factory price of vanas-
pati. These are under examination
Necessary steps are being taken 1o
ensure that the price of vanaspati is
maintained at a reasonable level.

Protest against high prices of
Vanaspati

*13. SHRI N. K. P. SALVE:
SHRI SYED AHUMAD
HASHMI: +

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
Delhi Administration has protested

tThe question was actually asked
on the floor of the House by Shri
Syed Ahmad Hashmi.



